IN THE CENTRAL ADMINISTRETIVE TRIBUNAL HYDERABAD BEN H HYDERAB AD

° DsA.ND,1370/97

Betueen: - : Dte ©f Order: 27¢10,974

C.lLaksmen Babu |
| seesApplicant,

And ‘ ,
Te The Commissioner of Customs and Central Excisagl,‘Hydarabad.

2s Tha Addl.Commisgsicner (P&U), Central Excise Commisséonerate,
Guntur,

oe .Raapam Eﬂlts,p

Counsel for the Applicant-. : fir oMe.Randurange Rao '

Counsel for the ﬁaspandents : Hr,N.R;DevraJ
CoRan: |

THE HGN'BLE SHRI R.RANGARAJAN : MEMBER (A) |
THE HON 'BLE SHRI B.5.JAI PARAMESHWAR ¢ msmasn (3)
THE TRISUNAL MADE'THE‘FGLLﬂu;NG URDER:' |

Haard Nr.Uenkatesh for Hr.ﬂ Pandurangarao for ths applicant and
Nr.N.ﬂ.Deuraj, @for the respondentse

The eppl;cant while working as Inspactor of Cantral Excise in
the Commissionarate of Central Exciss, Guntur, was' suspended by khia
theimpugned order CeNoWII/10-A/3/97,C/U dated 2043497 vide Annexura-1
tbe the O4As In this 0.,A, the applicant has challangad the above men~
thonsd suspension order.

Learned counsel for the applicant nou submits that the agpligank
REY suspension of the applicant has seen revoked and hence this Q,A,
has bacoms infructuous,

- In view of the sbove submission the 0.A, is dlsmissed as

infructeous,e No coatq. 1

| | - ﬁhﬂﬂ%2¢¢%ﬁ
DEPUTY REGISTRAR(3J)
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1¢ Tha Cummissxoner or Customs and’ Cantral Exc1se Ty hyderabad,

2 The Addl Cnmmas1oner (P&U) Central Exciea Com?issxnnaxate,
I ’ .

Gunturg K

3, Ons cepy to mr .M, Panduranga Rao,&duocata,CAT Hydarabadg

4. One copy to Nr.N.P DeuraJ,Sr.tcsc CAT, Hyderab?d,
5, One copy to D.R(A) CAT Hydarabad, » .

6o Gns dupllcatl copy, h ‘ .
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TYRZD BY i CHECKED B8Y
COMPARED 3Y ABPROVED BY

IN TAE CEWTRAL ADNMINISTRATIVE TRIBUNAL
HYDZRABAD
THE HOHTZLE SHRI RLRANGURAJAN : M(A)

AND

THE HON'BLE SHRI B.5,JA1 PARAMESHWAR :

m (3)
Dated: D7 (69 7_
ORDER/ AUDGMENF—

NshA/ RAr e T

322 oy

Admitted and Interim
Issued.

irections

Allowad

Dispeged of with Directions
Dismisscd

h-h-*'_-'———-_

‘Dismissed ps uithdraun:

Dismissed fPor Default
Ordered/RE jected

No orderfas to costs.
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